
IN TH€ CENTRAL ADMINSTRMIVE TRietJNAL
PRINCIPAL BEWGHi NEK DELHI.

OA.No.129/95

Datwl this the 16th Dey of Noveeber, 1995.

Hon. Shri S.R. Adige, Ne«ber(A)
Hew. Dr. A.Vedavallir Hert>er(jy

6aj Pal Singh.
S/o Punra Singh.^
R/o VilU t P.O. A«ar SingN>ur^
Distt. .. .Appl icw^t

By Advocates Shri Surinder Singh

,  _ versus

1, ir Union of India through
■  the C.6i.*D"»Ai«'

j  - -West Block-V,
R.K. Purae,
New Delhi.

2.i J,C.DA<F) ^
^  Neerut Carstt*^ .. .Respondents

.  By Advocates Shri P.H. Raechandani.

0 R D*E R (Oral)
(By Hon'ble^Shri S.R. Adige)

In this application, Shri 6aj Pal Singh hae

liipt^ the respondents action in disengaging hiro

froa service and hae prayed for reengageiwnt w.e.f.

12.3.94 together with all consequential benefits.

^  2. Shortly stated* the case of the^
applicant is that he has put in greater length of

service than S/Shri Seshpal and others who by the

Tribunal judgeaent dated 28.2.95 in OA.3041/91 were

reengaged as casual labourer* arwJ have since been

granted teaperary status.

3. = The respondents have challenged the OA

and their contention is that the applicant is not

entitledvto the benefits which were given to S/Shri

Seshpal and; others pursuant to the Tribunal's
f;

Judgeaent dated.28.2.95 in OA.3041/91, as that was

■ a judgeaent in personaa.

A-

L



(2)

4. W® note froe the respondent® own r^ly

that the applicant was engaged as a casual labourer

for different length of tiae wtk* past and has

in a considerable overall length of service

with th#i respondents. I>resently, he stands

diewgaged a«d is out of service.

5. Taking -^into account the Materials on

record and siibaissions aade by both counsel, we

dispose of this application with a direction to the

respondents that subject to the availability of

*K>rk» they should consider reengaging the applicant

ae a casual labourer in preference to others with

overell lesser length of service who are presently

eut of work, «id also in preference to outsiders.

Thereafter» it would be open to the applicant to

work out his rights for grant of teaporary status

iw accordance with law, if so advised*

6. This M is disposed of accordingly. No

costs.

Ad*:

(Dr. h. sVedaval1i) (^.R. hdige)
MeaberXJ) Meitber(A)
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